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Orders of the Tribunal "

Order dated 16,5.05

Heard Mr,A.K.Pardda, the anplicant in persen,

-

A odpy ef this 0.A, has bheen served en the mpp@sit@
ﬁarties. |

Mr.PesR.J.Dash, ld ,Addl,Standing Ceunsel ié
peesent,

The applicant havineg faced a tranéfer by erder
dtﬁ.zs.l.cs(Annaxure—Z) has ceme in this O.A. pud
ésaailinq the said erder en several grounds as
mentiened dn this O,A, Althesugh in Para-8 of this
O,As, he hag made a sulmissien that *there is ne
alternative remedy except secking the exﬁrﬂ@r%inary

jurisdictisn ef this Hen 'ble Tribunal' we are

net impressed by such sutmissien, -Figstly, bicsua -

that there is ne extreerdinary jurisdictien ef this
Tribrunal csiven in the Act mer any such previsien
in the Act has been breurht te eur netice by the
applicant. Further,ghat the mere existence of a
cause dees mst entitle an efficial te rush te the
Tfibumal witheut first exhaug;‘ﬁn‘g the departmental
remedies which are available at the departmental
level, There cannet be any demying the fact that
the issum=s thgt he has raised in his 0.A, W th rega-
rd te his transfer te Jeypere frem Bhubaneswar ceuld
have well bheen,in the first instance, hreucht te the
notice of the Respendents, It was enly the Respende-
nts whe are in a pesitien t§ geroeive the realities
as seint=d eut ky the aﬁplic5nt.i

In the cirsumstances, we weuld direct the appli-
cant te sulmit his ebjectisns te his transfer/pest-
iﬁq him te the effice ef the R,A.0, Joypere within

a period eof 15 days frem the date eof issue eof this
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time has been granted te beth

erder and en receipt of such representatien,
the Respondents will dispese e f the same with
erder within three weeks there-
after,

We find that the revecation of suspensinn

[ERRNC YO UTNe)
arder ka8 am intersctisn with the pesting

of the applicant te R,A.0. Joypere,

However, as the applicant has reen permite

ted to file & representatien be‘ere the csm-

petent autherity in the first instunce and
the parties in
litigatien @ r suimissien and dispesal eof the
representation, we direct the Respendents net
te insist en inhnealiate mevement #f the appli-
cant te R,A.0. Jeypere pending dismpesal ef
his representatien,

With the said erder, this 0,A, is dispes-

ed of at the admissi-n stage. A cepy ef this

CeAe e forwarded te the Respendents ,aleng
+r ke trooded o -

with a cepy ef this mrﬁmrj\ns part of his
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reprosentatisn in the matter, Tree cepies

of this erder be handed ever te beth the
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